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Judgement

K. Rajasekar, J

1. The petitioner, who was arrested and remanded to judicial custody on
06.12.2025 for the offences punishable under Sections 8(c) r/w. 20(b)(ii)(B) of
NDPS Act, 1985 in Crime No.1411 of 2025, registered on the file of the
respondent police, seeks bail.

2. The case of the prosecution is that based on a specific information, the
respondent went to Tiruppur Railway Station and based on the identification
given by the informant, the respondent intercepted the petitioner herein; that
after complying all the mandatory provisions under the NDPS Act, search and
seizure was conducted, thereby it is found that the petitioner was in illegal
possession of 2.870 kilograms of Cannabis resins (Ganja or Hashish chocolates),
which is a commercial quantity. Hence, this case.

3. The learned counsel appearing for the petitioner submitted that the petitioner
has been falsely implicated in this case and he is in judicial custody since
06.12.2025; that the alleged contraband seized in this case is not a cannabis
resin, it is only a tablet used for ayurvedic purpose; and that the petitioner is
ready to abide by any conditions that may be imposed by this Court and sought

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/rupesh-vs-state - Not a certified... Page 1 of 2



for bail to the petitioner.

4. The learned Government Advocate (Crl. Side) appearing for the respondent
while opposing the bail to the petitioner reiterated the prosecution case and
submitted that the contraband seized is not ayurvedic tablets as contended by
the petitioner, it is cannabis resin; that the contraband seized is 2.870 kilograms,
which is a commercial quantity, hence rigors of Section 37 of the NDPS Act is
applicable to the case of the petitioner herein; and that the investigation of this
case is pending.

5. Considering the submissions made, facts and circumstances of the case, the
quantity of contraband involved in this case is commercial quantity and the fact
that the investigation of this case is pending, this Court is not inclined to grant
bail to the petitioner.

6. Accordingly, this criminal original petition stands dismissed.
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